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BEFORE THE NATIONAL GREEN TRIBUNAL CENTRAL

ZONE BENCH AT BHOPAL
0.A.No.252/2024(CZ)
IN MATTER OF:
DAULATRAM APPLICANT
VERSUS
STATE OF RAJASTHAN & ORS.  ...coeeene RESPONDENTS

JOINT COMMITTEE REPORT ON BEHALF OF SUB-
DIVISIONAL OFFICER, PUSHKAR IN COMPLIANCE TO THE
ORDER DATED 27.11.2024 PASSED BY THE HON'BLE
NATIONAL GREEN TRIBUNAL, CENTRAL ZONAL BENCH,
BHOPAL.

I, GAURAV KUMAR MITTAL , S/o Shri AJAY KUMAR MITTAL ,
R/0 BHARATPUR (RAJASTHAN), posted as Sub-Divisional Officer,

Pushkar, do hereby so lemnly affirm and state as under:

1. That I am the Nodal Officer of the Joint Committee constituted by the
Hon’ble National Green Tribunal, Central Zonal Bench, Bhopal, in

compliance with the order dated 27.11.2024, and am fully conversant

| with the facts of the case.




- 4
gﬁét I state that the contents of this report have been drafted under my

ﬁihstmctions and the information contained herein is true to my
knowledge and belief. Nothing material has been concealed.

The Applicant alleges that the operations of M/s Damodar Ropeways
& Infra Ltd., under the License Agreement executed on 02.03.2015
for the ropeway at Savitri Mata Mandir, Pushkar, have resulted in
unauthorized encroachments on forest and temple trust lands,
extensive deforestation, and violations of environmental laws,
including the Environmental Protection Act, 1986. The Applicant has
highlighted the expansion of facilities such as parking lots and
washrooms beyond permitted boundaries, resulting in habitat
destruction, biodiversity loss, soil erosion, and adverse ecological
impacts in this ecologically sensitive zone. The Applicant further
claims that despite multiple communications and inspections by
authorities, including a boundary demarcation in 2017, the
Respondent No. 5 has continued these unlawful activities without
adherence to environmental and statutory regulations.

That the Hon’ble Tribunal vide order dated 27.11.2024 constituted a

Joint Committee comprising the following members:

i.  The District Conservator of Forests, Ajmer, Rajasthan or his
representative not below the rank of Deputy Conservator of

Forest
ii.  Sub-Divisional Officer, District-Ajmer, Rajasthan

iii. Senior Scientist, Rajasthan State Pollution Control Board

That the committee was directed to visit the site and submit a Fact-
Finding Report on affidavit within four weeks with reference to the

allegations made in the Original Application.

Copy of the order dated 27.11.2024 is marked as ANNEX URE A4/].
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gh compliance to order of Hon’ble NGT dated 27.11.2024, a joint

‘committee consisting of the following officials of the concemed

department was constituted:-

a) Mrs. Padma Choudhary, Sub-Divisional Magistrate, Tehsil -
Ajmer, District - Ajmer

b) Shri Gaurav Kumar Mittal, Sub-Divisional Magistrate, Tehsil -
Pushkar, District Ajmer

¢) Shri Mulkesh Kumar Salwan, Assistant Conservator of Forest,
Nominee of DCF, Ajmer

d) Dr. Kriti Sharma (Lab In-charge), Superintending Scientific
Officer, RSPCB, Kishangarh.

That consequently, the Joint Committee visited the site on 20.12.2024
to verify the allegations made by the Applicant and to assess
compliance with environmental and statutory regulations by M/s
Damodar Ropeways & Infra Ltd. The site inspection was conducted
at the ropeway facility connecting the foot and the top of Savitri
Mandir Hill, Pushkar, Rajasthan.

Copy of the joint committee report is marked as ANNEXURE A/2.
That the Joint Committee during the inspection observed as under:

A License Agreement was executed on 02.03.2015 between the
Governor of the State of Rajasthan and M/s Damodar Ropeways &
Infra Ltd. for the construction, operation, and maintenance of a
ropeway for the transportation of passengers between the foot and
top of Savitri Mandir Hill, near the Savitri Mata Mandir, along with
associated amenities at both ropeway stations (foot and top) in
Pushkar, District Ajmer. Subsequently, the District Collector, Ajmer,
by an order dated 22.04.2016 issued under the provisjons of the
Rajasthan Ropeways Act, 2014, granted permission to M/s Damodar

e
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2)

3)

;"'gpcways & Infra Ltd. to establish and operate the aerial ropeway in

“the public interest.

A copy of the order dated 22.04.2016 is annexed as Annexure-A/3.

As per revenue records, Khasra No. 2153 (0.22 ha.) and Khasra No.
2154/2744 (0.05 ha.), Village- Pushkar is a khatedari land (total of
0.27 ha.) narmed under Shri Kamal Mishra, Kailash Mishra, Kavita
Sharma, Kishni, Naurati Devi and others (Annexure-2). Savitri Mata
mandir is established on this khatedari land. It is to mention that this
flat surfaced khatedari land is about 800-900 meters above on the hill
top. The boundary of two villages Pushkar and Ganaheda meets on
the hill top. During the visit, it was observed that there exists a
permanent pillar (concreted) on the hill top approx. 15 meters from
the temple boundary. However, in absence of any other permanent
structure (pillar) to measure the distance, land area demarcation is not
possible. Hence, it is not possible to manually demarcate land for
Villages Pushkar and Ganaheda on the hill top and to clearly

determine encroachment of 5-7 feet on the temple land.

Copies of the relevant revenue records are annexed as Annexure-

A/A.

M/s Damodar Ropeways & Infra Ltd. was granted permission to
construct the ropeway on Khasra Nos. 552, 555, and 556 in Village
and Tehsil Pushkar, District Ajmer, Rajasthan, which forms part of
forest land. The Ministry of Environment & Forests, vide letter dated
27.10.2006, permitted the conditional reversion of 0.874 ha of forest

land for the ropeway at Savitri Hill, Pushkar, Ajmer. Compliance with

these conditions was verified on 29.04.2008.

Copies of the letters dated 27.10.2006 and 29.04.2008 are

collectively annexed as Annexure-A/S.
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i’ compliance with the District Collector's letter dated 15.02.2019, a

‘team comprising officials from the Forest Department and Revenue
Department conducted a demarcation at four points of Khasra No.
2153, Village and Tehsil Pushkar, District Ajmer. Based on this, the
boundary demarcation of Khasra No. 2154/2744, Village and Tehsil
Pushkar, District Ajmer, was carried out on 10.11.2017. The map
prepared during this boundary demarcation was subsequently verified
by the Tehsildar, Pushkar, through a letter dated 08.05.2019, which
stated that a minor portion of the khatedari land had been occupied by
the ropeway.

However, it has been noted that the boundary demarcation report
dated 10.11.2017 does not specify the means used for area
measurement and does not include measurements of the ropeway's
upper station. Consequently, the boundary of the upper station, as
sketched along Khasra No. 2153, cannot be considered precise

evidence of encroachment on the land.

A copy of the boundary demarcation report is annexed as

Annexure-A/6.

During the site visit on 20.12.2024, the Committee observed that M/s
Damodar Ropeways & Infra Ltd. had established permanent
structures, including ticket counters, washrooms, a cafeteria, and
septic tanks, on forest land. The approved map allowed a total area of
224 sqm for these facilities, but the project proponent had encroached
an additional 1280.06 sqm. M/s Damodar Ropeways & Infra Ltd. has
constructed permanent structures, including washrooms, a septic tank,
a cafeteria, and a DG area, on forest land. However, the letter dated
27.10.2006 clearly specified that forest land (reversed area) shall not
be used for any other purposes than for ropeway. The removal of
forest cover from the encroached area constitutes a clear violation of

the Forest Conservation Act, 1980, and the Rajasthan Forest Act,

1953.
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i 8
F:ﬁ'copw of the site inspection report is annexed as Annexure-A/7.

7) Project proponent has provided solid waste collection bins near main

8)

gate cntry, within lower ropeway station, at upper ropeway station
and adjoining canteen arca. Waste bin is also provided within the
temple premiscs. No solid waste was found littered within Temple
premises, Ropeway stations, corridor arca. Although, while travelling
in the cabin through the acrial ropeway, plastic and other solid wastes
was observed on the hill arca.

M/s Damodar Ropeways & Infra Ltd. obtained Environmental
Clearance  (EC)  vide letter No. F1(4)/SEIAA/SEAC-
Raj/Sectt/Project/Cat(7g)B1(486)/13-14 dated 31.01.2014 for a
monocable pulsated fixed grip passenger ropeway at Savitri Mata
Temple, Pushkar, Savitri Hill, Pushkar, on Khasra Nos. 552, 555, and
556, Tehsil Pushkar, District Ajmer, Rajasthan. The project was

sanctioned with a total land use of 0.874 ha of forest land.

The project details as enumerated in Environmental Clearance

includes:

A. Ropeway upper station (30m x 20m)-600 m?

B. Ropeway lower station (30m x 20m)-600 m?

C. Ropeway line/corridor (720m x 10m)-7200 m?

D. Approach road to the lower station (22m X 2m)-44 m?

E. Provision for additional passage & other passenger facilities
(15.25m x 20m)-305m?
This clearly reveals that the project proponent has obtained

Environmental clearance with project details different from those

which were approvcd/alloltcd project arcas by Forest Department.
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@ copy of the Environmental Clearance from Rajasthan SEIAA is

annexed as Annexure-4/8

9) Consent to Establish and Renewal of Consent to Operate under the
Air (Prevention and Control of Pollution) Act, 1981, and the Water
(Prevention and Control of Pollution) Act, 1974, were granted to the
project proponent vide letters dated 08.03.2016 and 11.09.2024,
respectively.  Additionally, the project proponent obtained
Authorization under the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016, vide letter dated
18.04.2022.

Copy Consent to establish and consent to operate from RSPCB Is

annexed as Annexure-A/9.

10) The project proponent has submitted a six-monthly compliance report
dated 04.07.2024, which included noise monitoring data indicating
compliance with prescribed ambient noise standards. However, the

report failed to address other violations noted during the inspection.
A copy of the compliance report is annexed as Annexure-A/10.

11) The project proponent has provided solid waste collection bins at key

locations, including the main gate entry, lower ropeway station, upper

ropeway station, and the adjoining canteen area. A waste bin has also

been
littered within the temple premises, ropeway stations, or corridor area.

placed within the temple premises. No solid waste was observed

Although, while travelling in the cabin through the aerial ropeway,

plastic and other solid wastes was observed on the hill area.

12) The forest land encroached by project proponent without seeking

permission from the concemed department is a clear violation of

Forest Conservation Act 1980 and Rajasthan Forest Act, 1953.

The site photographs are annexed as Annexure-A/11,
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10
fhat in light of the above submissions, it is respectfully submitted

that the Sub-Divisional Officer, Ajmer and Pushkar has complied
with the directions issued by this Hon'ble Tribunal vide its order dated
27.11.2024 and the Joint Committee has inspected the site in question
on 20.12.2024 and has stated their observations as mentioned above.

9. Hence, the present reply is being filed for the kind consideration and
perusal of this Hon'ble Tribunal.

10. That I state that everything stated above has been stated by me in my
official capacity on and derived from the official records and I state

that nothing material has been concealed therefrom.
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VERIFICATION

Verified at - Pushkar, Ajmer on this 3rd day of March 2025, that the
contents of the above affidavit from paragraphs 1 to 10 are believed to b.e
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.
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12 ANNEXURE A/1

Item No.0O1 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

CENTRAL ZONAL BENCH, BHOPAL
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.252/2024(CZ)

Daulat Ram Applicant(s)
Versus
State of Rajasthan & Ors. Respondent(s)

Date of hearing: 27.11.2024

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s) : Mr. Yadvendra Yadav, Adv. (in Virtual Mode)
ORDER
1. Heard Mr. Yadvendra Yadav, learned Counsel appearing (in Virtual

Mode) on behalf of the Applicant.

2. This Original Application has been filed by the Applicant alleging
that a License Agreement was executed on 02.03.2015 between the
Governor of the State of Rajasthan acting on behalf of the State
Government and the Respondent No.5 M/s. Damodar Ropeways &
Infra Ltd. to construct, operate and maintain an Aerial Ropeway
system connecting the base of Savitri Mandir Hill to its summit in
Pushkar Rajasthan. The Agreement was executed in accordance
with the provisions of the Rajasthan Ropeways Act 1996 and the
Project Proponent was permitted to utilise 0.874 ha. of designated
forest land for the establishment and operation of the Ropeway
observing all environmental norms.

3. It is alleged that under the garb of construction and operation of
the Ropeway, the Respondent No.5 started impacting the temple by
encroaching upon the land that was specifically allocated to the
Savitri Devi Mandir; the encroachment is said to the extent of 5 - 7

feet onto the temple land causing disruption in the temple

1
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surrounding is also causing damage to the environment. It is also
alleged that the Respondent No.5 has also encroached the
additional forest land and Temple Trust Property causing
significant environmental damage.

It is also alleged that on receipt of several complaints, the District
Collector, Ajmer, Rajasthan issued a notice to the Respondent No.5
and the Tehsildar also submitted a letter dated 08.05.2019
confirming that the Ropeway had been built on adjacent forest
land. A boundary demarcation was carried out on 10.11.2017
which revealed that the Respondent No.5 had encroached 5 to 7
feet onto land belonging to the Savitri Mata Mandir.

It is further stated that as per official survey of Pushkar, the
Respondent No.5 was initially allotted a specific area of 30 x 20
mtrs. for the construction of the Lower Ropeway Station but on
inspection and Google Earth image of the site, it was revealed that
the Respondent No.5 had unlawfully expanded its construction well
beyond the allotted area and encroached the land amounting to an
area 4 to 5 times larger than what was originally granted under the
License Agreement and had also encroached upon the adjacent
forest land.

Matter requires consideration.

Issue notice to the Respondents, returnable within four weeks.

All the Respondents shall file their counter affidavits within four
weeks.

Considering the allegations made, we deem it appropriate to
constitute a Fact Finding Committee comprising of the following

members: -



10.

11.

12.

13.

14.

14

i) The District Conservator of Forest, Ajmer, Rajasthan or his
representative not below the rank of Deputy Conservator of
Forest;

ii) Sub-Divisional Officer, District — Ajmer, Rajasthan; and

iii) Senior Scientist, Rajasthan State Pollution Control Board.

The Committee shall visit the site and submit its Fact Finding

Report on affidavit within four weeks with reference to the

allegations made in the Original Application.

If violations are found, the Committee shall recommend remedial

measures as well as the action proposed to be taken against the

violators.

The office of the Sub-Divisional Officer, Ajmer, Rajasthan shall be

the Nodal Office for all logistic purposes as well as for filing the

Joint Committee Report on affidavit.

The Respondents may collect the copy of the Original Application

along with all its annexures from the office of the Tribunal or may

download the same from the portal of the National Green Tribunal
within 24 hours.

List on 28.01.2025.

Dr. Afroz Ahmad, EM

November 27, 2024,
Original Application No.252/2024(CZ)

SKB
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ANNEXURE A/2

Fact Finding Report of the Committee
Submitted in Reference to
Hon’ble National Green Tribunal (NGT), Central Zonal
Bench, Bhopal order dated 27.11.2024 in the Matter of
Original Application No. 252/2024 (CZ)
Daulat Ram

Versus

State of Rajasthan & Ors.

Members of the commitice

1. Mrs. Padma Choudhary, Sub Divisional Magistrate, Tehsil- Ajmer, District-Ajmer

E\J

Shri Gaurav Kumar Mittal, Sub Divisional Magistrate, Tehsil- Pushkar, District-Ajmer
3. Shri Mulkesh Kumar Salwan, Assistant Conservator of Forest, Nomince of DCF, Ajmer

4. Dr. Kriti Sharma (Lab In charge), Superintending Scientific Officer, RSPCB, Kishangarh

=
i
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Report of the Joint Committee constituted by Hon’ble NGT in
the matter of Original Application N0.252/2024; “Daulat Ram
Versus State of Rajasthan & Ors.”,

The Hon’ble NGT (CZ), Bhopal in OA No. 252/2024 (CZ) vide its order

dated 27.11.2024 in the matter of “Daulat Ram Versus State of Rajasthan &

Ors.” directed inter-alia as:-

"Considering the allegations made, we deem it appropriate to constitute a

Fuact Finding Commirtree of following members:-

£) The District Conservator of Forest, Ajmer, Rajasthan or his
« representative nor below the rank of Deputy Conservator of

Foresr

i) Sub-Divisional Qfficer, District- Ajmer, Ruajasthan

i) Senior Scientist, Rajasthan State Pollution Control Board

The comumittee shall visit the site and submit Fact Finding report on

affidavit within four weeks with reference to the allegations made in

the Original Application.”

In compliance of the Hon'ble National Green Tribunal (NGT) Central Zonal Bench,
Bhopal, order dated 27.11.2024, in the matter of Original Application No. 2522024 (C2),
committee members visited the complaint site on dated 20.12.2024 to verify the contents

of the application.

A. Allegations made in the Original Application
As per the order of Hon’ble NGT dated 27.11.2024, the joint commiitec verified iha

factual status on following paints:-

I. M/s Damodar Ropeways & Infra Ltd. was permitted 10 construct, operate and
maintain an aerial ropeway system connecting the base of Savitri Mandir Hill to
its summit in Pushkar, Rajasthan. In accordance 1o license AfEeerient ‘datad
02.03.2015, the project proponent was permitted to utilize 0.874 ha. of designated
forest land for establishment and operation of ropeway observing all

environmental norms.

2. Under the grab of construction and operation of the ropeway, M/s Damodar

et %
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Ropeways & Infra Ltd. has made encroachment to the extent of 5-7 feet onto the
land allocated to Savitri Devi Mandir, causing disruption in temple surrounding.
Project proponent has also encroached additional forest land and Temple Trust

Property causing significant environmental damage.

Deputy Conservator of Forest on dated 01.05.2019 issued acknowledgement of
land reversion followed by Tehsildar’s letter dated 08.05.2019 conflimming that the

ropeway had been built on adjacent forest land. A boundary demarcation was
carried out on 10.11.2017 which revealed that project proponent had encroached 5

to7 feet onto land belonging to the Savitri Devi Mandir.

As per official survey of Pushkar, M/s Damodar Ropeways & Infra Lid. was
allotted a specific area of 30 X 20 Meters for the construction of the Lower
Ropeway station. However, on inspection and Google Earth Image of the site
| revealed that the project proponent had unlawfully expanded its construction well

beyond the allotted area, which is 4 to 5 times larger than the originally granted

. under License Agreement.

6. Applicant vide a letter dated 06.08.2024 has underscored the ongoing illegal
encroachments by the project proponent, authorities are yet to take adequate
action to remedy violations. This exacerbated environmental degradation and

ccological imbalance, undermined the legal protections afforded to the temple

trust and surrounding forest land.

7. Unauthorized expansions included econstruction of parking lots, washrooms and
other facilities that have resulted in deforestation, habitat destruction dircctly
impacting local biodiversity. The site, an ecologically sensitive zone, has suffered
from noise pollunon and disruption to the local wildlife duc to mcwased human

activity and ropeway operations,

8. Inadequate waste management due to influx of visitors has led 1o littering and
poliution around the Savitri Mata Mandir, failure to manage waste threatens both
the local ecosystem and visual appeal of the area,

9. M/s Damodar Ropeways & Infra Ltd. actions constiue violations of the
Environmental Protection Act, 1986 which mandates compliance with
environmental clearance protocols.

10. Deforestation has been undertaken without any legal permission or environmental

Page 3
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clearance, resulted in the remaval of significant portions of the forest cover, which
had scvere ecological repercussions, The clearing of trees and vegetation not only
violated environmental laws but also disrupted the local ecosystem, leading 1o

habitat destruction and displacement of wildlife native ta the region.

2. Observations made during the visit dated 20.12.2024 at acrial ropewav of

M/s Damodar Ropewavs & Infra Ltd. (Arca- 0.874 ha.)

I The License Agreement was made on dated 02,03.2015 between Governor of
the State of Rajasthan and M/s Damodar Ropeways & Infra Ltd. for
construction, communication and running of the ropeway [or carriage of
passengers from the foot of Savitri Mandir Hill to the top of the Savilri
mandir Hill near Savilri Mata Mandir and associated amenities situated at
both the ropeway station arcas i.c. foot and top of Savitri Mandir Hill at

Pushkar, District Ajmer.

District Collector, Ajmer vide order dated 22.04.2016 under the provisions of
Rajasthan Ropeway Act, allowed M/s Damodar Ropeways & Infra Lid. to

¢stablish and operate aerial ropeway in public interest (Anncxure-1),

(=]

As per revenue records, Khasra No. 2153 (022 ha) and Khasra No.
2154/2744 (0.05 ha.), Village- Pushkar is a khatedari land (total of 0.27 ha)
named under Shri Kamal Mishra, Kailash Mishra, Kavita Sharma, Kishni,
Naurati Devi and others (Annexure-2). Savitri Mata mandir is ¢stablished on
this khatedari land. It is to mention that this flat surfaced khatedari land is

about 800-900 melers above on the hill top. The boundary of twe villages

Pushkar and Ganaheda mcets on the hill top. During the visit, it was observed

that there cxists a permancent pillar (conereted) on the hill lop approx. 15

meters from the temple boundary. llowever, in absence of any other

permancnt structure (pillar) to measure the distance, land arcq demarcation is

not possible, Hence, it is not possible 1o manually demareatc land for

the hill top and to clearly determine
encroachment of 5-7 feet on the temple land (Annexure-3),

Villages- Pushkar and Ganahceda on

3. M/s Damodar Ropeways & Infra Lid. was permitied the construction of

ropeway in Khasra No, 552, 335 & 556, Village &Tehsil- Pushkar, Distrier

Ajmer (Raj.), which is a part of [orest land.

| MR SRR | et el iy o e
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Ministry of Environment & Forest vide letter dated 27.10.2006 permitied
conditional reversion of forest land of (.874 ha. for ropeway at Savitri Hill,
Pushkar, Ajmer. The compliance of above stated conditions was verified vide

letter dated 29.04.2008 (Annexure-4).

In compliance to District Collector Office letter dated 15.02.2019, a team of
officials of Forest Department and Revenue Department carried out
demarcation on four points of Khasra No. 2153, Village & Tehsil-Pushkar,
District Ajmer, on the basis of which, boundary demarcation of Khasra no.
2154/2744, Village & Tehsil-Pushkar, District Ajmer was done on dated
10.11.2017. The map framed for this boundary demarcation was veri fied by
Tehsildar, Pushkar in the letter dated 08.05.2019, stating that a minor area of

the khatedari land has been occupied by Ropeway.

However, it has been observed that the boundary demarcation report dated
10.11.2017 does not clearly specifies the means of area measurement and also
has not mentioned measurement of Ropeway Upper station. The boundary of
Upper station sketched along the khasra No. 2153 cannot be taken as precise

evidence of encroachment of land (Annexure-5).

During the site visit dated 20.12.2024, area measurement of Upper and Lower

Ropeway stations, approach area and other facilities were carried out.

It was observed that M/s Damodar Ropeways & Infra Ltd. has established
permanent structures like ticket window, Stair Lounge, Washrooms, Cafeteria
etc. within the forest land which measures approx,1504.06 sqm in place of
permitted area of 224 sqm for approach, (as approved map) which reveals

encroached land arca of 1280.06 sgm (Annexure-6).

M/s Damodar Ropeways & Infra Ltd. has constructed permanent s;ructures
like Washrooms, Septic Tank, Cafeteria, DG area etc, on forest land.
However, the letter dated 27.10.2006 clearly specified that forest |and
(reversed area) shall not be used for any other purposes than for ropeway, The
removal of forest cover from this encroached forest land areq is a clear

violation of Forest Conservation Act 1980 and Rajasthan Forest Act 1953

. Project proponent has provided solid waste collection bins near main gat
[

entry, within lower ropeway station, at upper ropeway station and adjoining

o :
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canteen area. Waste bin is also provided within the temple premises. No solid
waste was found littered within Temple premises, Ropeway stations, corridor
arca. Although, while travelling in the cabin through the aerial ropeway,

plastic and other solid wastes was observed on the hill area.

. M/s Damodar Ropeways & Infra Ltd, has obtained Environmental clearance

vidg letter No. Fl(4)/5EIAA!SEAC-RaijectlfProjeclfCal(?g)B[(486}/[3-]4
dated 31.01.2014 for monocable pulsated fixed grip passenger Ropeway at
Savitri Mata Temple, Pushkar, Savitri Hill, Pushkar Khasra no. 552, 555 &

556 Tehsil- Pisangan, District- Ajmer, Rajasthan with land use of 0.874ha,

forest land. The project details as enumerated in Environmental Clearance

includes:

Ropeway upper station (30m x 20m) = 600 m?

Ropeway lower station (30m x 20m) - 600 m?

Approach road to the lower station (22m x 2m) - 44 m*

50
B
C. Ropeway line/corridor (720m X 10m) — 7200 m?
D.
By for additional passage & other passenger facilities (15.25m X

Provision
20m) - 305m?

This clearly reveals that the project proponent has obtained Environmental

clearance with  project details different from those which were

approvedfalloncd project areas by Forest Department.

Consent to Establish and Rencwal of Consent Operate under Air Act, 1981

and Water Acl, 1974 has been issued to the project proponent vide letters
dated 08.03.2016 and 11.09.2024 respectively. The Project proponent has

also obtained Authorization under Hazardous & Other waste (Management &

Transboundary Movement) Rules, 2016 vide letter dated 18.04.2022

(Anncxure-7),

ect proponent has submitted six monthly compliance report dated
04.07.2024 in reference t0 Environmental Clearance issued to it. Noise
Monitoring reports enclosed with compliances, were found within the
prescribed Ambient Air Quality Standards with respect to Noise (Annexure-

8).
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10. The forest land encroached by project proponent without seeking permission

from the concemed department is a clear violation of Forest Conservation Act
1980 and Rajasthan Forest Act, 1953,

L1, Photographs of the site visit are attached as Annexure-9. -

Gauray ar Mittal ; Mrs, Padrha Choudhary

SDM, ¥ushkar SDM, Ajmer
Nominee of District Collector, Nominee of District Collector
Ajmer Ajmer
L) %
Mulkesh Kumar Salwan Dr, Kriti Sharma
Assistant Conservator of Forest Lab. Incharge (Supdt. Scientific Officer)
Nominee of DCF, Ajmer Regional Office, Kishangarh

Nominee of RSPCB
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35 ANNEXURE A/8

State Level Environment Impact Assessment Authority, Rajasthan
4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone: 0141-2705633, 2711329 Ext. 361

File No. F1 (4)/SEIAA/SEAC-Raj/Sect/Project/Cat(7(g)31(486)/13-14  Jaipur, Dated: 3 1 JAN 2014

To,

M/s Damodar Ropeways & Infra Lid.
1/A, Vansittart Row,

Kolkata — 700001.

Sub: E.C. for Monocable Pulsated Fixed Grip Passenger Ropeway at Savitri Mata Temple,
Pushkar, Savitri Hill, Pushkar Khasra No. 552, 555 & 556 Tehsil Pisangan District
Ajmer, Rajasthan.

Sir,

This has reference to your application dated 7.09.2012 seeking environmental clearances for
the above project under Environment Management Plan Notification 2006. The proposal has been
appraised as per prescribed procedure in the light of provisions under the Environment Management
Plan Notification 2006 on the basis of the mandatory documents enclosed with the application viz. the
questionnaire, Environment Management Plan, Environment Management Plan and additional
clarifications furnished in response to the observation of the State Level Expert Committee Rajasthan,
. 1n its meeting held on 26-27.08.2013 & 26-27.12.2013.

2. Brief details of the Project: -
Category / Item | 7(g)B1
no.(in
Schedule): :
Location of . Ropeway at Savitri Mata Temple, Pushkar, Savitri Hill, Pushkar Khasra No.
Project 552, 555 & 556 Tehsil Pisangan District Ajmer, Rajasthan.
Land Use 0.874 ha. Forest land. (NoC from Forest Department submitted) vide letter no.
1064 dt. 27.10.2006.
Proposed Capacity
Capacity (a) 300 PPH initial ~ (b) 480 PPH designed
Length 750 mtr. (approx), Level Difference 200 mtr. (Approx)
Project Details 1. Ropeway Upper Station (30m x 20 m) - 600 m*
2. Ropeway Lower Station (30m x 20 m) - 600 m?
3. Ropeway Line / Corridor (720m.x 10 m) - 7200 m2
4. Approach Road to the lower station (22m x 2m) - 44 m*
5. Provision Ior additional passage & other passenger facilities {15.25m x
20m) - 305 m?
6. Total visitors including staff — 2121
Technical System - Fixed Grip Pulsed Monocable
Parameters Capacity n - 300 Passenger per Hour (initial)
% - 480 Passenger Per Hour (design)
d Speed - variable (0 to 3.0 M/ Second)
Length - 720 M (Approx.)
Level Difference - 200 m (Approx.)
Rope - 42 mm dia. 6 x 19 FMC seal construction
For Damaodar fr opeways & inira Lid.
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T No. aPGroups of cabin -

Cabin capacity

Backup power

Expected Cost:

Rs. 790 lacs

Nao. ol cabins per group -

Main drive motor -
Power supply at station -

4 group

3 cabins in cach group (for

0 seater)

A cabins in each group (for 4 seater)

476 seater
155 KW
415 v, 3 ph, 50 1z

DG set of 300 KVA at lower station
DG set of 5 KVA at Upper station

Water Purpose Ropeway | Staff | Water requirement V\_/asle Wat.er
Requirement User (in KLD) discharge (in
& Source KLD)
Drinking i375 63 i.6 Mil
Flushing 7350 252 7.6 7.6
Hand 1575 63 1.6 1.4
washing
Horticulture - - 1.0 Nil
Total 10500 378 11.8 9.0
Fuel & Energy:- | Power required:-
1. 150 KW and will be sourced from the State Electricity Board.

2. D.G.set (1 x 300 KvA) at lower station,& ( 1 x 5 KvA at upper station).

A

Environment S.No. | Description Capital Cost (Rs. in Lacs) «
Management 1 Landscaping 2.00
Plan 2 Acoustic Treatment 2.00
3 Solid Waste Management 1.00
4 Miscellaneous 1.00
5 Septic Tank & Soak Pit 4.00
Total . 10.00
Solid Waste Type of | Colour of | Category | Disposai Method | Totai
Management Waste Bin Waste
kg/day
Organic Green Bio The waste shall be | 3.2
Waste Degradabl | sent to Solid waste
e site
Recyclable | Blue Recyclabl | Collected and | 13.0
Waste e given to approved
recycler '
Total 16.2 :
CSR Activates Not provided i (| ,
L Present Status :-
1. In the 48" meeting held on 25-26 October 2012, the TOR for EIA study
and TOR were issued.
2. In compliance of this proponent has submitted EIA report along with
minutes of public hearing.
Q.

The foliowing short comings were ooserved in compliance report :-

The proper map showing 10 km. area around the project site has not
been submitted even in the map submitted by proponent protected
forest areas and reserved forest areas are not marked. These areas
should be marked on proper covering in area of 10 km. radial
distance from project site.

The Land Use map submitted by the proponent is at the scale of
1:50,000 where as it should be on 1:25,000 scale. This map should

2

For Damodar Repeways & infra Ltd.
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' | N be based on latest satellite imagery,

In the report at page 41 of chapter 4 maximun humidity quoted for the
month December 2012 14 94% which needs to be explained.

Green belt/land scape plan not provided ]

Contour map indicating slop and showing drainage pattern and out fall
has not been submitted . Tt <hould be submitted,

Details of CSR plan not given. It should be submitted.

Development strategies of the arca have not been given. It should be

submitted.

The SEAC Rajasthan afier due considerations of the relevant documents submitted by the project
proponent and additional clarifications/documents furnished to it have recommended for
Environmental Clearance with certain stipulations. The SEIAA Rajasthan after considering the
propesal and recommendations of the SEAC Rajasthan hereby accord Environmental Clearance
to the project as per the provisions of Environmental Impact Assessment Notification 2006 and
its subsequent amendments, subject to strict compliance of the terms and conditions as follows:

{A) Specific Conditions:

(ii The project proponent should implement all the measures that have been suggested by them  in their
clarification letter no. DLR/2013-14/04 dated 09-12-2013. provided to the SEAC.
(i) No solid wastes/effluents should be discharged into the lake.
(i11)  All requisite safety measures stipulated for ropeway should be strictly adhered to.
(iv)  The ropeway project should not obstruct/pass through the public access area.
(v) It should be ensured that toilets which are proposed to be constructed for the tourist should have
proper treatment facilities.
(vi) It should be ensured that adequate parking facilities for the tourist are provided. There should be no
spillage of vehicles of the tourists coming for Yhe ropeway cn the road.
(vii) The PP should comply with the provisions in Environmental Impact Assessment Guidance Manual for
AERIAL ROPEWAYS published by MoEF in February 2010.

(B) General Conditions:

(1)  Appropriate measures must be taken while undertaking digging activities to avoid any likely degradation
of water quality.

(i) Borrow sites for earth, quarry sites for construction must be identified keeping in view the following:

(a) No excavation or dumping on private property is carried out without written consent of  the owner. The
solid waste generated shall be safely disposed of or used in the project itself.

(b)  No excavation or dumping shall be allowed on wetlands, forest areas or other ecologically valuable or
sensitive locations.

(c)  Excavation work should be done in consultation with the Soil Conservation and Watershed Development
Agencies working in the area; and

(d) Construction spoils including bituminous material and other hazardous materials must not be allowed to
contaminate water courses and the dump sites for such materials must be secured so that they should not
leach into the ground water.

(iii) The construction material should be obtained only from approved quarries. In case new quarries are to be
opened, specific epprovals from the compeient auihority shouid be obtained in this regard.

(iv) Adequate precautions should be takeq during transportation of the construction material so that it does not
affect the environment adverscly.

(v? Borrow pits and other scars created during the construction should be properly levelled.

(vi) The project-affected people, if any, should be adequately rehabilitated and the details in this regard should
be furnished to the Ministry.

(vu) Adequate financial provision must be made in the project to implement the aforesaid safeguards.

(viii) Adequate environmental safeguards shall be undertaken to minimize the input due to transportation of

. _construction material from the quarrics. The quarries shall be rehabilitated.

(ix) Full - support should be extended to the officers  of RPCB/MoEF  Regional Office
at Lakhnow/SEIAA/SEAC,Rajasthan by the project proponents during their inspection of the project for

For Damad riid A
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P s : : ; e aken reports in respe <
monitoring purposes by furnishing (ull details and action plan including action taken repor P \ ]

of mitigative measures ind other-environmental protection activitics. N — N

‘) ACsicMorithly ‘monitoring report shall be submitied to the Regional Office ol RPCB/MoLF Regiona
Office at Lakhnow/SEIAA regarding the implementation of the stipulated cumhno.n‘s. _

(xi) The SEIAA,Raj. or any other competent authority may stipulate any other conditions or environmental

" safeguards, subsequently, if deemed necessary, which should be complied with. ‘

(xii) The SEIAA,Raj. reserves the right (o revoke this clearance if any of the conditions  stipulated are not
complied with to the satisfaction of the Ministry.

(xiii) In the event of a change in project profile or change in the implementation agency, a fresh reference shall
be made to the SEIAA,Raj. )

(xiv) The project proponents shall inform the MoEF, Regional office as well as the SEIAA,Raj. the date of
financial closure and final approval of the project by the concerned authorities and the date of start of land
development work.

(xv) A copy of the clearance letter will be marked to concerned Panchayat, from whom any

suggestivn/representation has heen received while processing the proposal.

{xvi) State Pollution Control Board should display a copy.of the clearance letter at the Regionai Office, District
Industries Centre and Collector's Office/Tehsildar's office for 30 days.

(xvii) The project proponent should advertise at least in two local newspapers widely circulated in the region
around the project., one of which shall be in the verhacular language of the locality concerned, informing
that the project has been accorded environmental clearance and copies of clearance letters are available
with the State Pollution Control Board and may also be seen at Website of the Ministry of Environment &
Forests at http.///www.envfor.nic.in The advertisement should be made within 7 days from the date of
issue of the clearance letter and a copy of the same should be forwarded to the Regional Office of this
Ministry atChandigarh.

(xviii) That the grant of this E.C. is issued from the environmental angle only, and does not absolve the project
proponent from the other statutory obligations prescribed under any other law or any other instrument in
force. The sole and complete responsibility, to comply with the conditions laid down in all other laws for
the time-being in force, rests with the industry / unit / project proponent. Any appeal against this
environmental clearance shall lie with the National Green Tribunal, if preferred, within a period of 30
days as prescribed under section 16 of the National Green Tribunal Act, 2010.

Yours faithfully,

¥ -2
e a

(Sanlatha Prasad)

Member Secretary,

SEIAA Rajasthan
Copy to following for information and necessary action:

1. Secretary, Ministry of Environment and Forest, Govt. of India, Paryavaran Bhavan, CGO Complex,
Lodhi Road, New Delhi. .

Addl. Chief Secretary, Environment Department, Rajasthan, Jaipur.

Smt. Alka Kala, Chairman, SEIAA, Rajasthan, 69-A, Bajaj Nagar Enclave, Jaipur

Shri Moti Lal Daima, Member, SEIAA, Rajasthan, 48/9, Moti Path, Mansarovar, Jaipur.

Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary action

and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.
Secretary, SEAC Rajasthan.

The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, 5" Floor,
Sector ‘H’, Aliganj, Lucknow-226 020.

8. Environment Management Plan- Division, Monitoring Cell, MoFEF, Paryavaran Bhavan, CGO
Complex, Lodhi Road, New Deihi-110003.

9. Nodal Officer (Departmental Website), Department of Environment, Government of Rajasthan, Jaipur
with the request to upload the copy of this environmental clearance on the website.

) /

7

M.S. SEIAA (Rajasthan)
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39 ANNEXURE A/9

Rajasthan State Pollution Control Board

—Laaten 4, Institutional Area, Jhalana Doongari, Jaipur-302
R -
N e Phone: 0141-5159600,5135695 Fax: 0141-5159697
N\ | /4
Registered
FileNo : F(MUID)/Ajmcr(Pushknr)/Z191(1)/2015-2016/8546-8548

OrderNo: 2015-2016/MUID/3232
Unit1d : 63562
M/s DAMODAR ROPEWAYS AND INFRA LIMITED

Dispatch Date: 08/03/2016

Monocable Pulsated Fixed Grip Passenger Ropeway
At Savitri Mata Temple, , Pushkar Tehsil:Ajmer
District:Ajmer
sub: Consent to Establish under section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application(s) for Consent to Establish dated 10/04/2015 and subsequent correspondence.

C o

Consent to‘ Establish under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
721 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder ,is hereby granted for
your Ropeways plant situated / proposed at Monocable Pulsated Fixed Grip Passenger
Ropeway At Savitri Mata Temple Tehsil:Pushkar District:Ajmer , Rajasthan under the
provisions of the said Act(s). This consent is granted on the basis of examination of  the
information furnished by you in consent application(s) and the documents submitted
therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 10/04/2015 to 31/03/2018 or
date of Commencement of production / commissioning of the project or activities
_whichever is earlier.

2 That. this Consent is granted for manufacturing / producing following products / by

(» products or carrying out the following activities or operation/processes or providing
5 following services with capacities given below. )
Particular , Type Quantity / Capacity
KRopeway Tourist Activity Product 480 PERSONS
PER HOUR ‘

3 That in case of any increase in capacity or addition / modification / alteration or change in
_product mix or process or raw material or fuel the project proponent is required to obtain
fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before trial 5
" operation is started for which prior consent to operate under the provision of the Water
< Act and Air Act shall be obtained. This consent to establish shall not be treated as consent
to operate.

For Damecdar f}f’a.”,u & infra Ltd.
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Rajasthan State Pollution Control Board
i 4, Institutional Area, Jhalana Doongari, Jaipur-302
N~ ‘
4 Phone: 0141-6159600,515b695 Fax: 0141-5159697
Registered
File No F(MUID)/Ajmer(Pushkar)/2191(1)/2015-2016/8546-0548
OrderNo: 2015-2016/MUID/3232 Dispatch Date: 08/03/2016
Unit Id @+ 03562
S That the quantity of effluent generation and disposal along with mode of disposal for the
treated effluent shall be as under:
Type of effluent Max. effluent Quantity of Quantity of treated
generation effluent to be effluent to be disposed
(KLD) recycled (KLD) (KLD) and mode of
disposal
Domestic Sewage 9.000 NIL 9.000
On Land For
Plantation/Horticulture
/Other uses
6 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
MRS Parameter Standard
D.G. Set( 300KVA) ACOUSTIC
ENCLOSURE, WITH
ADEQUATE STACK
HEIGHT
D.C. Set( 5KVA) ACOUSTIC
ENCLOSURE , WITH
ADEQUATE STACK
HEIGHT
7 That the domestic sewage shall be treated before disposal so as to conform to the
standards prescribed by the Board as notified under the Environment (Protection)
Act-1986 for  disposal Into Inland _ Surface Water. The main parameters for regular
monitoring shall be as under,
For Damadar Ranewave 8 Infea | tr
or [ t.n/l\;.,,t Naye & infra Ltd., —
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Rajasthan State Pollution Control Board
el 4, Institutional Area, Jhalana Doongari, Jaipur-302
N~ a0
SO ppone: 0141-5159600,5150695 Fax: 0141-5159697
| 24
Registered
File No F(MUID)/Ajmer(Pushkar)/2191(1)/2015-2016/8546-8548
OrderNo: 2015-2016/MUID/3232 Dispatch Date:  08/03/2016
Unit Id : 63562
Parameters Standards
Total Suspended Solids ’ Not to exceed 100 mg/l
nH “alue : Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/l
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
Phosphate as P Not to exceed 1.0 mg/l
Chemical Oxygen Demand Not to exceed 250 mg/l

8 That the wunit shall obtain all required necessary permissions from concern
authority and district administration, Kishangarh (Ajmer) for Establishment of this
Monocable Pulsated Fixed Grip Passenger aerial ropeway.

9 Tiat this Consent to establish is valid for Transportation Service of People from foot
of Savitri hill to a point near the Savitri Mata Temple at top of the hill by Ropeway
Tourist Activity - 480 persons/hour only. For any change in product & its capacity,
the unit has to seek fresh consent to establish.

10 That the unit shall provide acoustic enclosure and adequate stack height with Two
D.GSet 1x 300KVA and 1x 5KVA. The unit shall not allow to install any other air
pollution source without prior permission of the Board.

11 That the industry shall dispose the domestic waste water in scientific manner
through  adequately designed treatment system to avoid ground water
contamination in and around the area.

12 That the entire treated sewage shall be utilized within premises  for
horticulture/plantation etc or into the soakage trenches and zero discharge status
si:all we maintained outside the premises.

13 That the industry shall comply with provision of Hazardous Waste (Management,
Handling & Transboundary Movement) Rules 2008.

14 That the unit shall comply with™the condition of the Environment Clearance issued
by SEIAA, jaipur vide letter no. F1(4) /SEIAA/ SEAC -Raj/ Sectt/ Project/ Cat
(7(g)B1 (486) /13-14, Jaipur dated 31/01/2014.

15 That the unit shall make adequate '1r|.m;,cmcnt‘: for not entering any waste water

' into Pushkar Lake with rain water,

16 That the unit shall not allow to making any obstacles to any natural water flow i.e.
natural nallah/stream carrying rain water to any water body.
et For Damedar Ropeways & i Lid, Vet
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— Rajasthan State Pollution Control Board
— 4, Institutional Area, Jhalana Doongari, Jaipur-302
A .
T4 Phone: 0141-5159600,51%%695 Fax: 0141-515969
)\ | /4
Registered
FileNo :  F(MUID)/Ajmer(Pushkar)/2191(1)/2015-2016/8546-8548

Order No : 2015-2016/MUID/3232
Unit Id : * 63562

17 That the unit shall meet out its water requirement through PHED water supply &
tanker supply connection oﬁly and shall not abstract any ground water without
prior NOC from CGWA. ‘

18 That the unit shall comply with the standards as prescribed vide MOEF notification
no. GSR 826(E) dated 16th November, 2009 with respect to National Ambient Air
Quality.

19 That the wunit shall énsure compliance of ambient air quality standard in respect of
noise as prescribed under Environment (Protection) Act & Rules made therein.

20 That the wunit shall install adequately designed rain water harvesting structure for
prevention and recharge of ground water in and around the area.

21 hzt is consent to establish  shall be subject to compliance of any direction or
order passed by Court of Law in the matter,

22 That if the project cost exceeds Rs.7.90 Crores, the unit shall take/obtain
modification in consent to establish after paying fee as applicable.

23 That the unit shall provide and maintain the Oil & Grease trap in good condition,
so that oil & grease coming with waste water from kitchen/ other process will
retained in the trap.

24 That the unit shall explore * the possibility of installation of STP of required size,
considering the location of the project near lake Pushker to avoid possibility of
. groundwater contamination in nearby area.

Dispatch Date: 08/03/2016

25 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
seztion 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of compliance of the
Water Act and Air Act.

26 That the grant of this Consent to Establish  is issued from the environmental angle only,

" and does not absolve the project proponent from the other statutory  obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in al other laws for the time-being

. inforce, rests with the industry/ unit/ project proponent.

27 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board. for violation of the provisions of the Act or the Rules made
thereur]der.

ThisAlConsent to Establish shall also be subject, beside the aforesaid specific conditions, to

the; general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time, be specified by the State Board under the provisions of the aforesaid Act(s).

-
or DC.;“.."»'»;. \, %‘;EHASSI;J
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Rajasthan State Pollution Control Board

e 4, Institutional Area, Jhalana Doongari, Jaipur-302

o ————

—_—
‘%3#’ Phone: 0141-5159600,51%5695 Fax: 0141-5159697

Registered
FileNo : F(MUID)/Ajmer(Pushkar)/2191(1)/2015-2016/8546-8548
OrderNo: 2015-2016/MUID/3232
Unit Id : 63562
Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Establish and project proponent / occupier shall be liable for legal

action under the the relevant provisions of the said Act(s).

Dispatch Date: 08/03/2016

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ MUID ]
- Copy To:- .
.1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Kishangarh
requested to verify the compliance of CTE conditions and forward the detailed inspection
report for further necessary action within 06 month.

2 Master File.
Group Incharge[ MUID ]
For Damcdar Ropoways & Infra Ltd.
/‘// —Z-—t—%
—TResident Executiva
Signature Not
% Venf
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Regional Office Kishangarh

Rajasthan State Pollution Control Board
Rl Kishangarh
ey Phone:01463-250111
N
Registered
File No F(HSW)/Ajmer(Pushkar)/1(1)/2022-2023/1367-1368
OrderNo:  2024-2025/Kishangarh/15469 Date: Sep 112024 1:39PM
Unit Id : 63562

M/s DAMODAR ROPEWAYS AND INFRA LIMITED

Monocable Pulsated Fixed Grip Passenger Ropeway At

Savitri Mata Temple, , Pushkar Tehsil:Pushkar

District:Ajmer

of Pollution)

Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your application for Consent to Operate dated 20/05/2024 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be the Water Act) and under
Section 21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby

referred as

granted for your Monocable Pulsated Fixed Grip Passenger Ropeway At Savitri Mata
Temple Pushkar Ajmer plant situated at Monocable Pulsated Fixed Grip Passenger
Ropeway At Savitri Mata Temple, Pushkar Tehsil:Pushkar District:Ajmer , Rajasthan,

subject to the following conditions:-
1 Thatthis Consent to Operate is valid for a period from 20/05/2024t030/04/2029.

2 That this Consent is granted for manufacturing / producing
products or the

following services with capacities given below:

following products / by

out providing

carrying following activities or

operation/processes  or

Particular Type Quantity with Unit ’

ROPEWAY TOURIST ACTIVITY
PASSENGER CAPACITY

Activity 480.00 PERSONS PER

HOUR

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration
process or change in capacity or change in fuel.

4 That the quantity of effluent generation
effluent shall be as under:

in

along with mode of disposal for the treated

Page 1 of 5
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Regional Office Kishangarh \
Rajasthan State Pollution Control Board

~™N N

—Raastiin.. Kishangarh
ey Phone:01463-250111
|
Registered
File No F(HSW)/Ajmer(Pushkar)/1(1)/2022-2023/1367-1368
OrderNo: 2024-2025/Kishangarh/15469 Date:  Sep 112024 1:39PM
Unit Id : 63562
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 9.000 NIL 9.000
Septic Tank and Soakpit

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control

Measures

Prescribed

Parameter Standard

DG SETS( 400KVA) ACOUSTIC ENCLOSURE

, ADEQUATE AIR
POLLUTION CONTROL
MEASURES, AIR PRE
HEATER DUST
COLLECTOR

6 That this consent is being issued considering the total capital investment of Rs.
955.00 lacs.

7 That this Consent to operate is valid for Transportation Service of People from foot
of Savitri hill to a point near the Savitri Mata Temple at top of the hill by Ropeway
Tourist Activity -480 persons/hour only. For any change in product & its capacity,
the unit has to seek fresh consent to establish.

8 This consent to operate shall also be considered for the period from 01.03.2024 to
19.05.2024.

9 That the unit shall maintain acoustic enclosure and adequate stack height with 1x
400 KVA D.G. set. The unit shall not allow to install any other air pollution source
without prior permission of the Board.

10 That the entire sewage shall be disposed through septic tank and soakpit and zero
discharge status shall be maintained outside the premises.

11 That the industry shall comply with provision of Hazardous Waste (Management,
Handling & Transboundary Movement) Rules 2016.

Page 2 of 5
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Reglonal Office Kishangarh

—_— Rajasthan State Pollution Control Board
— Kishangarh

T T "

Shady Phone:01463-250111

g
Refgistorod

FileNo :  F(HSW)/Ajmer(Pushkar)/1(1)/2022-2023/1367-13068

3 Jale: Sep 112024 1:39PM
OrderNo:  2024-2025/Kishangarh /15469 Date “p ’

Unit 1d @ (3502
2 That the unit shall comply with the conditions of the Environment Clearance issued
by SEIAA,  jaipur vide  letter no. F1(4)/SEIAA/SEAC  -Raj/Sectt/  Project/ Cat(7(g)B1
(486)/13- 14, Jaipur dated 31/01/2014,

13 That the unit  shall also  comply with the amendment
F(4)/SETAA/SEAC-Raj/Sectt/Project/Cat.1(a) B2(486)/14-15, Jaipur dated
03.11.2017in  the Environment Clearance issued by SEIAA, Jaipur vide letter no.
F1(4)/SEIAA/SEAC-Raj/Sectt/  Project/ Cat  (7(g)B1(486) /13-14, Jaipur dated
3101/2014,

14 That the unit shall make adequate arrangements for not entering any waste water

into Pushkar Lake with rain water.

That the unit shall not allow to making any obstacles to any natural water flow i.e.

natural nallah/stream carrying rain water to any water body.

16 That the unit shall meet out its water requirement through PHED water supply &
tanker supply connection only and shall not abstract any ground water without
prior NOC from CGWA.

17 That the unit shall comply with the standards as prescribed vide MOEF notification
no. GSR 826(E) dated 16th November, 2009 with respect to National Ambient Air
Quality

18 That the unit shall ensure compliance of ambient air quality standard in respect of
noise as prescribed under Environment (Protection) Act & Rules made therein.

19 That the unit shall install adequately designed rain water harvesting structure for
prevention and recharge of ground water in and around the area.

20 That the unit shall explore the possibility of installation of STP of adequate
capacity.considering the location of the project near lake Pushker to avoid
possibility of groundwater contamination in nearby area.

21 That the industry shall carryout ambient air quality monitoring and waste water
testing from the State Board or MOEF approved laboratory on payment basis within
three months to confirm the compliance of the emission and discharge standards
and submit report to the State Board

22 That this consent to operate shall be subject to compliance of any direction or
order passed by Court of Law in the matter.

23 That in case of usage of ground water, the project proponent must obtain NOC from
CGWA within one month from the date of issue of CTE/ CTO, unless falling in
exempted  category as  per MoJS Guidelines dated  24.09.2020 and amendments
dated 29.03.2023 thereto,

24 That no Single Use Plastic (Sur) item, which is banned vide Ministry ot
Environment, Forest and  Climate  Change (MOEF & CC), Government of India
notification dated 12.08.2021 shall be used In the Industry/unit premises.

made vide letter no.

—
wm

Page 3 of 5

Validity unknownSignature

valid
Digitally signed by P Ai Khandelwal
Date: 2024.01 9:59 IST

Reason: SelfA
Location:




Regional Office Kishangarh
Rajasthan State Pollution Control Board

— Bl Kishangarh
Sy Phone:01463-250111
|
Registered
FileNo : F(HSW)/Ajmer(Pushkar)/1(1)/2022-2023/1367-1368
OrderNo:  2024-2025/Kishangarh/15469 Date: Sep 11 2024 1:39PM

Unit Id : 63562

25 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed

here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

26 That the grant of this Consent to Operate is issued from the environmental angle only,

and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

27 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

28 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

29 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

30 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of june following the financial year to which that return relates.

31 That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

32 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

23 That the record of batteries purchased and sold/ returned to registered dealers and/ or

authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.
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This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer[ Kishangarh ]

(A): Copy to:-
1 Master File.

Regional Officer[ Kishangarh ]
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— RAJASTHAN STATE POLLUTION CONTROL BOARD
__Raasthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
=N : -2716840Fax: 0141-2716840
S Phone: 0141-2716840Fax: 0
N
Registered
FileNo: F(HSW)/Ajmer(Pushkar)/1(1)/2022-2023/376-378 Date:-  18/04/2022

Unit Id : 43562

M/s DAMODAR ROPEWAYS AND INFRA LIMITED

Monocable Pulsated Fixed Grip Passenger Ropeway At Savitri Mata Temple, ,
Pushkar Tehsil:Pushkar

District:Ajmer
Sub:-  Authorization for operating a facility for Generation, Storage of Hazardous Wastes Under
Hazardous and Other Waste (Management and Transboundary Movement) Rules, 2016.

Ref:-  Yourapplication dated : 21/12/2021 received on 21/12/2021 and subsequent corresponde
Sir
1 Number of authorization RPCB/HWM/2022-2023/HBC/HSW/1.

2 Application Number: 274687 dated : 21/12/2021.

3 Manager - Projects of M/s DAMODAR ROPEWAYS AND INFRA LIMITED is hereby
granted an authorization based on the enclosed signed inspection report for

Generation, Storage of Hazardous waste on the premises situated at Savitri Mata
Temple, Pushkar Tehsil: Ajmer District: Ajmer.

Details of Authorization

SNo Type of Category Quantity/ Hazardous Waste
Hazardous waste Sch Code Unit Disposal Practice
1 | Used or spentoil ) 130.00 Sold To registered
! L[ st LITRES/ANNUM | recycler

4  The authorization shall be in force for period from 21/12/2021t030/11/2026 .
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__Raasthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
N : - Fax: -2716840
SRy Phone: 0141-2716840Fax: 0141
|
Registered
File No: F(HSW)/Ajmer(Pushkar)/1(1)/2022-2023/376-378 Date:- 18/04/2022

Unit Id : 43542
The authorization is subject to the following general and specific conditions :

A. General conditions of Authorization

1. The authorised person shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and

Disposal of Hazardous Waste and Penalty”

7. 1tis the duty of the authorised person to take prior permission of the State Pollution Control
Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed
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N
Registered
File No: F(HSW)/Ajmer(Pushkar)/1(1)/2022-2023/376-378 Date:-  18/04/2022

Unit Id : 43542

of as per specific conditions of authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if
any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.
13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

B. Specific Conditions

5 That this authorization shall ceased to be valid & shall be liable to be revoked
without any furthor notice in case of refusal/expiry of consent to operate under
the provisions of Water(Prevention and Control of Pollution) Act,1974 and
Air(Prevention and Control of Pollution)Act,1981 by the State Board.

6 That display board of size 6° x 4’ shall be provided at main gate within a period
of 15days and shall submit compliance report to this office as well as to Regional
Office, Kishangarh

7 That this authorization shall ceased to be valid & shall be liable to be revoked
without any further notice in case of refusal/expiry of consent to operate under
the provisions of Water (Prevention and Control of Pollution) Act, 1974and Air
(Prevention and Control of Pollution) Act,1981 by the State Board.

g That no recycling/re-processing of the hazardous waste covered under schedule
IV shall be carried out without prior authorization from Rajasthan State Pollution
Control Board as recycler/ re-processor of hazardous waste under the rule of the
Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

9 That no other waste or hazardous waste except those mentioned above ie Used
or spent oil (category-5.1) shall be sold to registered recycler, or after processing
without prior & valid authorization under approval of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016.

10 That this authorization shall be subjected to valid consent to operate under the
provisions of Water (Prevention and Control of Pollution) Act 1974and Air
(Prevention and Control of Pollution) Act 1981 issued by the State Board.
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11

18

19

20

That in case of any expansion or change in process or product or change in mode
/ practice of disposal of hazardous waste or its quantity, industry shall obtain
fresh authorization. '

That unit shall provide display Board at main gate, of size 4'x6’ in English and
local language and shall submit photographic proof of hazardous waste storage
area along with display board to the State Board within 10days of issuance of
this authorization.
That the arrangements for transportation of the hazardous waste for disposal
shall be done by the authorized/dedicated vehicles only and any environmental
damages during transportation shall be borne
arrange the transportation.

That the industry shall carry out disposal/
hazardous and other waste as per the terms
framed by the CPCB dated 07.07.2017.

Industry shall comply the emission standards during disposal/processing as per
emission standards notified vide GSR 497 (E), dated 10.05.2016.

That the industry shall ensure the compliance of all
the consent to operate issued under Air Act 1981 and
disposal/process of hazardous waste.

That the industry shall sale used or spent oil to M
No. 3A, Khodamata Industrial area, Udaipur
industry shall comply with all the requirements
Liability Insurance Act 1991 and as amended.

That the management of disposal of Used or Spent oil shall be in the hands of the

skilled person, competent to manage the disposal of hazardous waste in an
environmentally sound manner.

by sender/receiver whoever

reprocess/ to registered site for
and conditions of the guidelines

the conditions stipulated in
Water Act 1974 during the

/s Bharat Petro Industries, Plot
kalan, Silora, Kishangarh, the
in accordance with the Public

The authorization is subject to the conditions stated

at Annexure "A” enclosed with the
authorization letter

and the such conditions as may be specified in the
being forced under the Environmental (Protection) Act, 1986.

The unit has to display and maintain the data online outside

& English both on a 6¢'X 4' display board in the manner & format prescribed at Annexure

"B" and the report of the Compliance along with photograph shall b
office & Regional Office, time to time.

Rules for the time
the factory main gate in Hindi

¢ submitted to this
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Unit Id : 43562

21 That the annual reports/returns in the form prescribed under the Rules shall be
submitted to the Board by 30th June of every year and records of hazardous waste
Generation, handling & management shall be maintained according to the provisions of
the Hazardous Waste (Management and Transboundary Movement) Rules, 2016and
shown & submitted to the Board as and when asked for.

22 The hazardous waste should not be stored for a period beyond 90 days, failing which the
authorization shall deemed to be revoked.

23 It shall be ensured that the Hazardous waste is handled, managed & disposed of strictly
in accordance with the Hazardous and Other Waste (Management and Transboundary
Movement) Rules, 2016. Non compliance of the Rules or any of the conditions contained
in the authorization shall be tantamount to automatic cancellation/revocation of the

authorization.
24 The operator of the facility shall liable to comply any other conditions as per the
guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal,

reception, storage & treatment of hazardous waste.

25 That Authorization is issued under the provisions of Hazardous and Other Waste
(Management and Transboundary Movement) Rules, 2016 from the
environmental angle only, and does not absolve the project proponent from the
other statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with

conditions laid down in all other for the time-being in forcerests with the

industry/unit/project proponent.
26 That this Authorization shall not, in any way, adversely affect or jeopardize the legal

proceeding, if any, instituted in the past or that could be instituted againt you by the
State Board for violation of the provisions of the Act or the Rules made thereunder.
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RAJASTHAN STATE POLLUTION CONTROL BOARD

T Roastan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
\‘-:"\’\/\/.\./"; Phone: 0141-2716840Fax: 0141-2716840
h\ |/ d
Reglstered
File No:  F(HSW)/Ajmer(Pushkar)/1(1)/2022-2023/376-378 Date:- 18/04/2022
Unit Id @ g3562
This bears the approval of the competent authority.
Yours Sincerely
Group Incharge
Copy To:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control

BoardKishangarh may also be directed to inspect the unit for

monitoring the
compliance of authorization conditions under the

Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and

send inspection
report to HO

Master File

Group Incharge
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55 ANNEXURE A/10

DAMODAR ROPEWAYS & INFRA LIMITED ‘

DRIL/2024-25/254 Date-04.07,2024

To,

Ministry of Environment, Forest & Climate Change
Integrated Regional Office, Jaipur

A —209 & 218, Aranya Bhavan

Mahatma Gandhi Road, Jahalana Institutional Area

Jaipur - 304002

Subject: Submission of Half Yearly Report for Monocable Pulsated Fixed Grip
Passenger Ropéway at Savitri ata Temple, Pushkar, District- Ajmer
(Rajasthan) from December-2023 to July-2024

Reference No. - Environment Clearance Letter No. Fi (4)/SEIAA/SEAC-
Raj/Sectt/Project/Cat (7(g) B1 (486)/13-14, Jaipur, Dated: 31.01.2014).

Dear Sir,

We do here by submitting the half yearly report of EC condition with respect to Monocable
Pulsated Fixed Grip Passenger Ropeway located in Pushkar-Ajmer district of Rajasthan state from

December-2023 to July-2024.

We assured that we comply all the conditions laid down in the consent letter and also abide to
follow all the Rules & Regulations.

Thanking You.

Yours faithfully

RDeb e Mw«\\

Debsena Ghosh

Enclosures:

1. Half Yearly Status of Compliance of Environment Conditions.

2. Annexure-l - Inspection Reports of the Executive Engineer, PWD, Mech. DN.- Jaipur dtd: 30/05/2024
(I rd quarter) & dtd: 17/05/2024 for (Annual Inspection).

3. Annexure — Il - Environmental Parameters Monitoring Reports as Annexue - |

CONSTANTIA, WING - A, 11, DR, U, N. BRAHMACHARI STREET, KOLKATA - 700 017 © T:033 35441795 - 7,4007-8604 € INFO@DRIL. NET.IN & WWWROPEWAYS.COM
CIN:USE 39 7WBL9BIPLCO342I
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t NO covennnas
Damodar Ropeways & Infra Limited Continuation Shee

HALF YEARLY ENVIRONMENTAL REPORT- SIX MONTHLY
(Period — December , 2023 to July , 2024)

Status of the compliance to the condition of Environment Clearance

(Reference: F1 (4)/SEIAA/SEAC-Raj/Sectt/Project/Cat (7(g) B1 (486)/13-14,
Jaipur, Dated: 31.01.2014)

(A) Specific Conditions:

SI.No. Conditions Status

1. |No Solid wastes/ effluents should be Complied.
disch i
ischarged into the lake 1. No Effluent is generating from our
site.
2. Solid waste that generating is

being sent to Municipality Solid
waste dumping site.

2. |All requisite safety measures should | Copy of Inspection Report of The
be strictly adhered to. Executive Engineer, PWD,
Mech.DN.-I Circle, Jaipur dtd:
30/05/2024 (II rd quarter) & dtd:
17/05/2024 for (Annual
Inspection). is attached.

" 3. |The ropeway  should  not
obstruct/pass through the public Complied.

access arcas.

4. |The toilets which are prop'osed to be Complied. Septic tank and Soak pit
constructed for the tourist should BT oot o s et
have treatment facilities. d pacity & )

5. |Adequate parking facilities for the
tourist are provided. There should be
no spillage of vehicles of the tourists
coming for the ropeway on the road.

Complied.
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Damodar Ropeways & Infra Limited

Continuation Sheet No

The project proponent should
comply with the provision in
Environment Impact Assessment
Guidance Manual for Aerial
Ropeways published by MOEF in
February 2010.

Complied.

(B) General Conditions:

SI.
No.

Conditions

Status

1

Appropriate measures must be taken while
undertaking digging activities to avoid any
likely degradation of water quality.

Complied.

Borrow sites for earth, quarry sites for
construction must be identified keeping in
view the following:

a)

No excavation or dumping on private
property is carried out without written
consent of the owner. The solid waste
generated shall be safely disposed of or
used in the project itself.

Complied.

b)

No excavation or dumping shall be
allowed on wetlands, forest areas or other
ecologically valuable or sensitive
locations

Complied.

Excavation work should be done in
consultation with the Soil Conservation
and Watershed Development Agencies
working in the area.

Complied.

d)

Construction spoils including bituminous
material and other hazardous material
must not be allowed to contaminate water

Complied.
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Damodar Ropeways & Infra Limited

Continuation Sheet No ............

courses and the dump sites for such
material must be secured so that they
should not leach into the ground.

The construction material should be obtained
only from approved quarries. In case new
quarries are to be opened, specific approvals
from the competent authority should be
obtained in this regard.

Complied.

Adequate precautions should be taken during
transportation of the construction material so
that it does not affect the environment
adversely.

Complied.

Borrow pits and other scars created during the
construction should be properly leveled.

Complied.

Full cooperation shall be extended to the
officers of RPCB/ MOEF Regional Office at
Lucknow/ SEIAA/SEAC, Rajasthan during
their inspection of the project for monitoring
purpose by furnishing full details and action
plan including action taken reports in respect
of  mitigate  measures and  other
environmental protection activities.

Cooperation being extended
to all concerns officers.

Six monthly monitoring reports to be
submitted to the Regional Office of RPCB/
MOEF Regional office at Lucknow / SEIAA
regarding the implementation of the
stipulated conditions.

Latest Environmental
Parameters Monitoring
Reports attached as

Annexure —II.

The SEIAA, Rajasthan or any other
competent authority may stipulate any other
conditions or environmental safeguards,

' subsequently, if deemed necessary, which

would be compiled with.

Agreed.

10.

The SEIAA, Rajasthan reserves the right to
revoke this clearance if any of the conditions

Noted.
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Damodar Ropeways & Infra Limited

Continuation Sheet No ............

stipulated are not compiled to the satisfaction
of the Ministry.

11.

In the event of a change in project profile or
change in the implementation agency, a fresh
reference shall be made to the SEIAA,

Rajasthan.

Noted.

12.

The project authorities shall inform the
MOEF, Regional Office as well as the
SEIAA, Rajasthan the date of financial
closure and final approval of the project by
the concerned authorities and the dates of
start of land development work and
commissioning of plant.

Complied.

Date of start of land
development work at the
month of April, 2013 and
commissioning of plant is 3™
May, 2016.

13.

A copy of the clearance letter shall be sent to
concerned  Panchayat, from  whom
Suggestions/representations,  has  been
received while processing the proposal.

Complied.

14.

The project proponent shall advertise in at
least two local newspapers widely circulated
in the region around the project, one of which
shall be in the vernacular language of the
locality concerned within seven days from
the date of this clearance letter, informing
that the project has been accorded
environmental clearance and copies of
clearance letter are available with the State
Pollution Control Board/Committee and may
also be seen at Website of the Ministry of
Environment and Forests at
http://envfor.nic.in. ~ The  advertisement
should be made within 7 days from the date
of issue of clearance letter and a copy of the
same should be forwarded to the Regional
Office of this Ministry at Chandigarh.

Complied.

15.

Any appeal against this environmental
clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30

Noted.
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days as prescribed under Section 16 of the
National Green Tribunal Act, 2010
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Annexure — |

(PWD Inspection Report)
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OITICE OF THE SU PERINTENDING ENGINERR
P.W.D. MECHANICAL CIRCLE JODHPUR

SONO- b Dilte e,
The District Collector
Ajmer (Rajasthan)

Subject :- Regarding annual inspection of Savitri Mata Mandir Ropeway ,
Pushkar,Ajmer (Rajasthan)
Sir,

In accordance with the Rajasthan ropeways act 1996 Chapter V , para 13(1)
‘a’ to 'f ', rule3(2), the inspection of the Savitri Mata Mandir Ropeway ,Puskar,Ajmer
(Rajasthan) is carried out by the undersigned and found suitable for its safe operation
and transportation of the people/ visitors ( from LTP to UTP & Viceversa ).

Your’s Faithfully
— 5~
Enclosure :- Annual inspection report (Sunil Kumar Bheemwal)
Chief Tnspector Ropeways (Raj.)
Superintendent Engineer
“ P.W.D. Mechanical Circle J odhpur(Raj.)

S.No. - 88 Date—}’]_Sle
Copy forwarded to the following for informations please -

I. The Chief Engineer & Additional Secretary PWD , Rajasthan , Jaipur.

2. The Chief Engineer (Mechanical ) PWD , Rajasthan , J aipur.

3. The Additional Chief Engineer Zone I, PWD Jodhpur

4, Executive Engineer Mechanical Dn. I Jaipur
5" M/S Damodar Ropeway & Infra Ltd. (DRIL), 1/A, Vansittat Row Kolkata —

 (West Bengal) Pin- 700001
(;-wé“”“
(Sunil Kumar Bheemwal)
Chief Inspector Ropeways (Raj.)
Superintendent Engineer
P.W.D. Mechanical Circle Jodhpur
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QFFTCT OF 1HE SUPEIRIN PENDING ENCGINTE L1
PN DL MECTEANTC CLRCTE JODIPHR

-

S.\\‘. . \' I)“l(' !-l</,’(; ,/

rhe

Phastrer Collevton

Arner (Ranasthan)

Subiect - Regarding annual mspection ol Savitrt Mata Mandir Ropeway
Pushlae. \jmer (Rajasthan)

St

i aevordance with the Rajasthan ropeways acl 1996 Chapter V |, para 13(1)
2o T rule (20 the inspection of the Savitri Mata Mandir Ropeway ,Puskar,Ajmer
e

(Xz7asthan) is carried out by the undersigned and found suitable for its safe operation

azsportation of the people/ visitors ( from LTP to UTP & Viceversa ).
Your’s Faithfully
: < T
Enclosure :- Annual inspection report (Sunil Kumar Bheemwal)

Chiel Inspector Ropeways (Raj.)
Superintendent Engineer
P.W.D. Mechanical Circle Jodhpur(Raj.
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Registered
CH. DN.-I, JAIPUR

ECUTIVE ENGINEER, PWD, ME ¢ s
OFFICE OF THE EX -

No:
The District Collector,
Ajmer.

. i ir i kar
Sub: Inspection of the Ropeway Project in operation at Savitri Mata Mandir in Pushkar,

Distt. Ajmer (Rajasthan)

Sir,

In regarding to the subject cited above, the undersigned has camec} out the redgulsr

i i 24 which is being operated DYy
quartarly inspection of Ropeway on dated May 29, 2024, whicl i
M/s. Damodar Ropeways & Infra limited at Cavitri Mata Mandir in Pushkar, Distt.
(Rajasthan). '

On the date & time of inspection, the ropeway was found suitable and fit for trafﬁckm;_;
of people. It was equipped with all safety measures which are required and specified for that,
as per the Rajasthan ropeway Act. 1996 and Rajasthan Ropeway rules 2000.

The ropeway operator (M/s. Damodar Ropeway & Infra Limited) has beep dlre_cted to
keep all the precaution and safty nfasures during the operation in connection yvnth the
guidelines all aspects as applicable and issued by the competent authority time to time. The
operator has also been farbidden for operation of the ropeway during storme and other natural
disaster.

The inspection report is being submitted enclosed herewith for information and further
action please.

Encolosure: As above. Yours faithfl_JIIy,

—=d —

(Ajit Singh Kaushal)
District Inspector Ropeway
cum Executive Engineer

PWD, Mech. Dn.-I, Jaipur

No: \O\ Date: QO\S?Q\OZL(
Copy forwarded to followings alongwith enclosed inspection note for information please-
The Chief Engineer (Mech.), PWD, Rajasthan, Jaipur.

The Superintending Engineer, PWD, Mechanical Circle, Jodhpur (Chief Inspector
Ropeway). '

M/s. Damodar Ropway & Infra Limited, 1/A, Vansittart Row, Kolkata-700001(W.B.).

(Ajit Singh Kaushal) :

District Inspector Ropeway
cum Executive Engineer
PWD, Mech. Dn.-I, Jaipur

F:\Mech\Letters 2017-18-19-20-21-22-23-24 English.docx
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Annexure — I

(Half Yearly Status of Environment Conditions)
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Test Report

_Report No: AEL/DRI/16052024/AA /01

.

A ;v'x.)onnrolznh [ r;m

ﬁcpm‘ting Dale:2 2/05/“2-62.-1—v~

]
Ussued to:

- M/s Damodar Ropeways & Infra Ltd,
« Constanua Building, 8% Floor, Wing-A,

_Kolkata-700017

| Samiple I'd
! Date
'v eriod of testing

¢ Prorect Names
' Pushkar (OM)

» Parikarma Marg, Pushkar, Ajmer (Raj.)

o

|
|
!

AEL/DRIZ160524/AA 701
1 16.05.2024
:16.05.2024 10 22.05.2024

| SAMPLE PARTICULARS:

. Type of the Sample

_Ambient Air Sample

| Date of Sampling

! 14.05.2024 w0 15.05.

2024

| Poiut of Sample Collection )

! Near Ticket Counter

! Sample Collected By

: Lab Rep.

_Purpose of Analysis | Monitoring
—
: SAMPLE OBSERVATIONS
Sampling flow rate (m¥/min.) [ 118
Period of sampling {nunutes) | 14452
Total volume of air sampled (m3) | 1662.0

Sr. Parameters ! Unit | Results | Standards Limit ! Test Protacol
No. i asPer NAAQS |
] i 1
_— - SR, T i : E i . -
| Particulate Matter(PM o) ! ng/m? 95.6 100 15:5182.(P-23)
L2 Particulate Matter(PMss) ’ ng/m? 54.0 ; 60 [5:5182,(P-24)
|3 | Sulphur Dioxide {S02) f;tg/ms i62 | 80 IS:5182,(P-2) "
[ 4 !Nmogen Dloxide (NOs) | ng/ms | 30 | 80 IS: 5182,(P-6)
|5 Benzene (CoHo] jre/mt Ny 5 15:5182 (P-11)
5 Ozone(0y) fug/m® 324 180 L 1s: s182,(0-9)
7 Lead (Fb) ll hg/m? ND f , 1S: 5182(P-22)
| 8 | Arsenic[As) gng/m“ I ND 6 | APHA-Air
! 9 f Nickel (Ni) ’ ng/m? ‘ N.D I 20 APHA-Air
i i |
i ) | & . : LIS 5182,(P-25
’ 10 Ammonia(NHz) !ug/m* <20 j 100 gh S182,(p-25)
11 Benzopyrene (BaP)  hg/m’ D I ! I15: 5182 (1-12)
4 1 L] |
E : ! Y i
{ 12 Carbon Mono Oxide [CO) [ mg/ms | 114 | -'I'\\ \ [ IS: 5182,(P-10)
Rz.m‘lrhi- ND-NotDetectable L
Ci)ﬁecked By Aut n?ed Slg,natox y
Nate: | The reauit hsted reler ondy t thie testes nsnnpm s etz parzmesens e

..u'u')pl Wit dedroved one mond o the 416 uf sk ol e cenileay
B Anv compltings avin IS PEPieT sheula pe eommings
A The report 1u is v be CERFOONCEU Ty OF 16 PATLING €N Nl UG v s i) o

Media vathewt oue sy PCFIMISSIRR sy

At witton 7 aavs ol gwne af s renuor)
st the Gorrr of fse and shiowde! Kot e ased im gy vt
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Test Report

| Report No.: AEL/DRI/16052024/AA/02 Reporting Datei22/05/2024 |

I —— ' Sample I'd : AEL/DRI/160524/AA 702

{ M/s Damodar Ropeways & Infra Ltd,  Date ] +16.05.2024 )

: (Ongrln“d Bu”(‘]n B § [001"' v\fing-A' 5 peﬂod Of teStlng :16.05.2024 to 2205.302“1
Kolkata-700017 |

. Project Name:
! Pushkar (OM)

¢ Parikarma Marg, Pushkar, Ajmer {Raj.)
SAMPLE PARTICULARS:
i Type of the Sample ' . Ambient Air Sample
| Date of Sampling i 14,05.2024 to 15.05.2024
(_Poiut of Sample Collection .| Near Water Cooler
| Sample Collected By | Lab Rep.
| Purpose of Analysis | Monitoring
! SAMPLE OBSERVATIONS
‘ Sampling flow rate (m*/mii.) | 34T
i Period of sampling (minutes) 1445.0
: Total volume of air sampled (m?)} | 1690,7
Sr. Parameters |' Unit | Results | St’ln(hrdﬁl‘ll’ﬂlt j Test Protoco)
No. | | asPer NAAQS
i Particulate Matter(PM1) ! ng/ms 88,2 100 i 15:5182,(P-23)
2 i Particulate Matter(PM:s) ng/m? 49.1 60 15:5182,(P-24)
i 3 | Sulphur Dioxide (S0z) | ng/m? 13.6 80 1S:5182,(P-2)
4 | Nitrogen Dioxide (NO2) ng/m? 280 | 80 1S: 5182,(P-6) ; ,
5 | Benzene [Coblo) Hg/m? ND | 5 1S: 5182 (P-11)
6 Oone(0y ng/me | 304 180 | 15:5182,(p-9)
|7 Lead (Pb) ne/mt g 1 | 1s:5182(1-22)
: — L -
: 8 ' Arsenic (As) ng/m? ND B APHA-Alr
{9 Nickel (M) ng/mi by 20 APHA-Air
F 10 © Ammonia(NHs} pg/m? Lo<20 i 400 I5: 5182,(P-25)
11 Benzopyrenc {Bap) ng/m? ND ] 1S:5182 (P-12)
N i “, \
12 ; Carbon Mono Oxidle (CO) mg/m? ;095 } 4 4 J 1S: 82,('?-“1.0) ; T
Remari D-Not Detecta] ' : ' %mua:&'
en?ir: \é‘\ .-. ol Detectable e 2‘( s
~Chiecled By Authcnzed Sagnatmy

f\nlc L The result itstedt refer oniy Lo tise tosted samplecand appi
2. Sampie wilt oe destreed one Mozl Irets the ate's

3 Any complaimty Laut s report shotld be consmuitieied v
4 The repart is Kot 16 be reproduces « whull\ vt b part and can Bt o
Mugia withunt ourspectal perpnssiei i S HITTY
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Test Report

{ Report No.: AEL/DRI/16052024/W /01

: Reporting Date:22/05/2027

{ Issued to;

'M/s Damodar Ropeways & Infra Ltd.
" Constantia Butlding, 8 Floor, Wing-A,

. Kolkata-700017

:AEL/DRI/160524 /W /01
:16.05.2024
116.05.2024 to 22.05.2024

Sample I'd
Date

! Project Name:
: Pushkar (OM)

~ Parikarma Marg, Pushkar, Ajmer {Raj.)

Perjod of testing

' SAMPLE PARTICULARS:

| Type of the Sample

R.0. Water Sample

_Date of Sample Receiving

- Point of Sample Collection

- 15.05.2024

i Sample Collected By

| From Water Cooler

| Customer

| Purpose of Apalysis

| Monitoring

- TEST RESULTS:

1 ; Orinlding Water Specifications
| i i {As per 15-10509)
Se. Parameters { Unit ' Resuits Desirable | permissible ; Test Protocol
] 4 H
No. ‘ | timits | Limits in the ;
, ; i ! absence of better |
| i { | alternate source
j i ' Colour i Hazen | <§ Smax. ! 15 max. PAPHA 23 EdL2120 8
S22 Odour i - Agreeable | Agrecable ; Agreeable L 1S-3025(P-5}
L& g Taste ) - " Agreeable | Agreeable | Agrezable [S-3025(p-2)
, 4| Turbidity NTU | <01 [ 1 max. 5 max APHA 235 Ed, 21308  »
'3 ipH [~ | 7.25 | 65-85 No relaxation  { APHA 234 £ 4500 4 &
6 | Total Hardness,(as CaC0y) i mg/l {1217 200 max. 600 masx. APHA 23 Ed, 2340 C
; 1
17 | lron,(as Fe) mg/) <0.02 0,30 max. Norelaxation. | APHA 23rd £d. P-311 LABC
j 8 | Chloride.(us cly ] mg/l 69.6 250 max, 1000 max. APHA 23 Ed. 4500 Q1 B
i . i ; ; " ; P
19 [ Residual Free Chlorine Img/l | N.D. F0.20 max. 1 max APHA 237 Ed. 4500 C
H ! ; : e oy ;
L‘lO | Calcium (as Ca) tmg/l ¢ 25.2 | 78 max. 1200 max. PAPHA 234 EdL.3500 Ca A
baw b g \ ‘ i | ST T N
¢ 13! Magnesinm (as Mg) f mg/} ' 14.3 ; 30 max. 100 max. CAPHA 239 EdL3500 My B
i ] — : ] i h t ] ey limEy .
| 12 : Total Dissvived Solids | mg/l 13350 1 500 max. 2000 max. { APHA 23w £d, 2540 C
I 1 . ; ! P S
;331 Sulphiate,fas SO:) f mg/l 18.4 206 max. 400 max. | APHA 2300 EdL 4500 S04 &
{14 | Fluoride(as F) fmg/l 030 1.0 max. 1.5 max. {APHA 23 Ed. 4500
15 | Total AMkalinity, (s CaC02)- {mg/l 1156 1 200 max. 600 max, APHA 23 [, 2320 A
16 | Chromium Tqtal,(as Cr) f mg/l | <0.02 { 0,05 max. No relaxation APHA 23vd EdL P-3111AR,C
Aotes | The resuli lisied refer OBy Te o tesiva sunpios ané 3 aneiers -"m::*\\
< Saingabe Wil e gestoayed ot mant: from Ow date of fﬁ??m
3 A6 cumplants ahout s report sioufd he commumcates witlaa 7 ¢ sste o1 this repar /Qw" ¢ :\Q
1 The repiort bl 0 by tepradiced-whully orm pare znd cati bos e ssed as an eeidence m Qe Court of Jaw amd shonli ot be wswtin sdvert !{;;v Keikata k" i
Hedia swithoot yar specst permission wowriting ! io i Pkt 2o
AR a;@‘l; O
36\ "6‘, 5, P '
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1% et ¢ | Vv il S0 \ ) ] ur .
w Bl e L oo 8 B W 4 RN ey [y
(An 'S0 9001:2015, 14001:2015, 45001:2018 & CPCB Govl. F(f:cognllserzj7 Lab) ’
TR : e 08 RTINS AL ‘,,-“- o ‘ .‘.(‘ i E}ﬂ'ﬂ'&ﬂﬂh’:‘{'ﬁ“}’l Ly, :
S s it i A T A R

i v, aiaahan)-30101Y
A Labi - i Naar Pollution Canltal Board: RIGO Indu ngl D'_{;!x_‘f\l.:ar ‘q,""'_f'l"a,"_’,,},t_ U ¢
s S S —— - b Betsan o SO

Ph Mo 0149

mf;égzizlﬂ(&%tiﬂ?f‘ Email  asiaenvirol bane “"'""‘“"""","",?f?f,{'ff’,[a,b com

'17 | HexaChromwm(asCr6) | mg/l | ND 0.05max. | Norelaxaton | APHA 23 £d.3500 Cr B
i 18 " Nirate {as NQ,) ) mg/] I 7.80 45 mnax. No relaxation f [S-3025(P-34)
i : = e f - i | “ o - s w G
i 19 ‘ Zing,(as 2n) mg/l | <0.02 15 max. . 15 max, | APHA 28rd Ed. P-31 1 1ABC
| gu | Fhislis Eompuinds pmsfl |, 0,001 mmax. | 0.002 max, | APIA 230 EL55 50
© {as CaHiGtl) | ; ! - -
21 Copper,ias Luj | mg/l <0.02 [ 0.05 max. | L50 max. - APHA 23rd Ed. P-211LAB.C
{22 : Manganese,{as bn) : mg/1 =0.02 0.10 max. l 0.30 miax. APHA 23rd Ed. P-211 1LABC
{23 ! Silver (a5 Ag) i mg/l <002 0.01 max. | 0.05max. APHA 23rd Ed. P-3111,4,8.0
24 Aluminum, (s Al) fmg/t 0.0 0.03 max. 0.20 miax | APHA 23rd Ed. P-3111LABC
[ap | mmnm . pme/t g, 0.5 mas. Norelaxation | 153025 (P-34)
{571 (as total ammonia-Nj N
! 26 | Nickel (as Ni) i mg/} <0.02 0.02 max. Norelaxation  } APHA 23rd Ed. P-3111.AB.C
127 | Lead.(as Pbj mg/i M.D. 0.01 max. Norelaxation | APHA 23rd Ld. P-311 LAB.C
28 | Cadmium.fas Cd) mg/l N.D. 0.003 max. | No relaxation AFHA 23rd Ed. -3 1 LAB.C
129 | Molybdenum (as tio) l mg/) <0.01 0.07max Norelaxation | APHA 23rd Ed. =315 LAB.C
130 | Boron, (as B fmg/l <oz 05max | 1.0 max | APHA 23% Ed.4500 B €
L i i
f Bacteriological Test Results
i i Coli form orgamisms i i Shall not be detectable inany | .. $165:2016
: i ! : : i 18- 1201¢€
! il /100l : Absent i 100 ml sample i g~ 13005 ?
: i : Shall'not be detectable m any . _
P Y— v i Absent | 15-15185:201
P32 1 E-Colif 100G m! ! i Absen 100 inl sample | 1S-15185 G

Remarks- N.D- Not Detectabie

L N
~ Checked By ) Authqgized Signatory

-

RNotes 3. The result st ed refer omy Jo iz wsted sa mpies dad anplicabie pammeters

Z.5ample will be destroged one inonths from the date of Isnine of tust cortiticate.

3. Ay camplits sbeot s report shoidd be comtnuticated satkin 7 days of issue of this report
4" The report 1§ Nos 16 e reproduced wvholly or in 1t and can Kot bie wied acan evidence i the Court of iw and shouh! 1ot e used in any et
Riedta sathout a7 st etaf peenission i vartting £

L



1:2015, 14001:

: Petution Contrat Bsard. Bl

1022, 09594665022, Em

Ph Mo 1140225

=1

Justnal Area, Brawads, DS{," A, )1
25 ac-mnrolab@-;mali;c.:ogl

car (Rajasthani-30

e Wabsile T www asinenvirolab.cam

Test Report

{ Report No.: AEL/DRI/16052024/AN/01 i

Reporting Date:22/05/2024 !

; Issued to: |

'M/s Damodar Ropeways & Infra Ltd, | Date

| Constantia Building, 8 Floor. Wing-A, f

Bolkatm?()o()l 7 |
Project Name: |

i Pushkar (OM)

| Parikarma Marg, Pushkar, Ajmer (Raj.) :

Sample I'd

: AEL/DRI/160524 /AN 01
£ 16.05.2024

| SAMPLE PARTICULARS:

| Type of the Sample ‘_ ‘AT | VNS.}EI,cm Testing (Ambicnt /\u')’:_
Date of Sampling | 14.05.2024 to 15.05.2024 _
Sample Collected By | Lab Rep.
 Purpose of Analysis | Monitoring . J
[ Sr. No. ' Sampling Location Units Results Protocol Used
; Day Night !
|

" 1. | Near Ticket Counter ' dB(A) ; 64.0

- |

534 1S 9989

! (By Calculation);2014

Area | Category of Area/Zone

Limit as per E(P)A 1986

Code (The Noise Pollution Regulation & Control Rule, 2006) in dB (A) Legq. ‘
| | | Doy Tupe_r | Night Time =
A industrial Area | 75 ; 70 .
‘ B | CommercialArea | 65 | 55 E
‘ C | Residential Arez | 55 N 45
! D | Silence Zone ‘ 50 | ag

Note: -* Day tume mean 6:00 am t0 10:00 pm
" Night Time mean 10:00 pm o 6:00 am

Checked By

Kote: 1. The result bistexd refer only to the tested samptes annd opplcable pITTINClers
2. Samole will be destruyed vne month from the date af sspe of erufizate

3 Any complants aboul this teport shovld be comriwmested

4 The reqrnt e Nt be reproducee-wholly or m part and ©an o
LIeets et o spmecrat POTIAISY el? i1 Wi

w7 of Ie of s report i
2 e the Court of lawe and should Not be USed i any adiveryed

\
A \ % &
“v-\w‘_\." l .

Authorized Signatory
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Test Report

[ Report No.: AEL/DRI/16052024/AN/ 02 | Reporting Date:22/05/2024-
! Issued to: i Sample I'd :AEL/DRI/ 160524 /AN /02
| Date :16.05.2024

'M/s Damodar Ropeways & Infra Ltd,
i Constantia Building, 8% Floor, Wing-4,
{ Kolkata-700017
' Project Name:

| Pushkar (oM)
| Parikarma Marg, Pushkar, Aymer (Raj.)

[ SAMPLE PARTICULARS:

| Noise Level Testing (Ambicnt Air)

| Type of the Sample
i Date of Sampling | 14.05.2024 to 15.05.2024
{ Sample Collected By i Lab Rep.

Purpose of Analysis | Monitoring
i Sr.No. ! Sampling Location l Units | Results , Pratocol Used
| ! , : . i

Lo . Day | Night !
' i i i | i
1. ¢ Near Water Coaler e f 159989
: . dB(A) ¢ 60. i 46.2 ; i

P : i () ; ] f (By Calcuwlation):2014 |
! Area | Category of Area/Zone | Limit as per E(P)A 1986 ;
' Code | | (The Noise Pollution Regulation & Control Rule, 2006) in dB (A] Leg, |
i ! ! Day Time Night Time |
P A Industrial Area 75 70 i
: B | Commercial Area | 65 | 55 !
i c : Residential Area 55 i 45 !
D ! Silence Zone ! 50 ! 40

NoLe -* Day time mean 6:00 2m to 10:00 pm

** Night Time mean 10:00 pm to 6:00 am

g i .} \\
e BT
Checked By Authonzed Slgnatory

Note: 1. Thee result hsted vefer imiy to e twested san 1ples arni spphicable paramelers,
2 51;:1;\!1 will iy edone manth front the date of sesiie o 3
3. nlly complant e s report shood be cumammcstad v
AL Therepurtis 2ot s lie reprodiioed’s wholly o in part ang cm it
biedia eathuut vur spucial PUFUSSION M wriiag.
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Ph No ’\MW. “‘M‘.‘l (\ﬁ/‘n lG(‘GOz‘. mel ay m'm\'lro‘.l[)-\lr()m-lll'erll thnln VI mv,wnwrolnr 'r;m

Test Report

Report No.: AEL/DRI/16052024/AN/03 : Reporting Date:22/05/2024
| | 1ssued to: Sample I'd tAEL/DRI/160524 /AN 203
' M/s Damodar Ropeways & [ fra Ld, | Date ©16.05.2024

Comtamm Building, & Floor, Wing-a, !

]\0“\'1 a-700017 e

' Project Name: ;
! Pushkar (OM) ’I
| Parikarma Marg, Pushlar, Ajmer (Raj.) !

LSAMPLE PARTICULARS:

| Type of the Sample | Noise Level Testing (Ambient Air)
_Date of Sampling { 14.05.2024 t0 15.05.2024

| Sample Collected By | Lab Rep.

_Purpose of Analysis

{ Monitoring

Sr-No. © Sampling Location E Units Results Protocol Used
' l L Day Night !
H : i H
L Centre Point of : | 1S 9989
“Temple PdBA) | 548 1 429 | (By Calculation):2014
: : i
| Area Category of Area/Zone Limit as per E(P}A 1986
| Code : (The Noise Pollution Regulation & Contral Rule, 2006) in d8 (A) Leg.
l .
i Day Time | Night Time i
A Industrial Area 75 | 70
B Commercial Area 65 ; 55
C Residential Area 55 i 45 ]
D ' Silence Zone i 50 490
Note: -* Day time mean 6:00 am to 10:00 pm
*~ Night Time mean 10:00 pm to 6:00 am
\
Y
- V)
Lder? \ ,‘\E o -0
i N
Checked By Authorized Slgmtory

Notes 1, The vesult frsipe refer ohly (e estyd samples and spplicanle pavanoters
2. Sample: it} i g aryed one pinnith ftom the date of insue of st enptiheane,
S ANY voraplaints o3 out NS FEporc SIoGIe be commnmeanad v T days of Eisly o 1t e el

A The coport 15 S 140 FEPRAAUCCS Ol of 0008 a0 Cati Fatl fho e A8t wvatenc an e Court o Lave snd shuold Hot be et
15wt seithout O SPlad RTINSO J1) v g

Wany Ldverting




ANNEXURE A/11

73

Ropeway lower station building

Stairways to reach ropeway lower station building
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Upper view from lower ropeway station

Committee member discussion on site
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Land occupied area measurement of upper station
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Land occupied area measurement of lower station
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Canteen besides the Savitri Mata Devi Mandir

Other facilities- Washroom
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Cafeteria area

Septic tank
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Solid waste collection bin



3/4/25, 8:47 PM 79 Proof of Service
M Gma" Rishabh Kumar <rishabhkumar3005@gmail.com>
Joint Committee Report in OA 252/2024
1 message
Rishabh Kumar <rishabhkumar3005@gmail.com> Tue, Mar 4, 2025 at 8:46 PM

To: Yadvendra Yadav <yadvendraadvocate@gmail.com>

Hello Sir,

Please find attached the copy of the Joint Committee Report filed in the matter of Daulat Ram v. State of
Rajasthan & Ors. (OA No. 252/2024). This mail is being sent on behalf of the Standing Counsel for the State of
Rajasthan ( Adv. Shoeb Hasan Khan). This mail may be treated as proof of service.

E Joint Committee Report in OA 252-2024.pdf

Regards
Rishabh Kumar
Advocate
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